FORM No. 4 |
See Rule (12) .

. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

- CUTTACK BENCH

ORDER SHEET

Application No...@ ............... 577 .......... of 200 f

Applicant(s).% RN, AN UM

Advocate 1
for Applicant <s)«3ﬂ’}~ \l M ............ 5 O for Respondent (s)

= .
i b M. 2.
'.'«" 5 i P %@#O@

" _

&

ovcenenn.... Respondent (s)CW\dZM:ﬁ’mz .............

Advocate

t

ORDERS OF THE TRIBUNAL

REGISTER

e

v
t@ Registree 30603
/

Order dated : 14.6.05

. Heard Mr. J.M.Pattnaik, Ld. Ceunsel appearing
fer the Applicant and Mr, R.C.,Rath, ILd, Standing
Ceunse] fer the Railways; en whem a cepy eof this
Cede has alreqdy been served,

Nen-censideratien of the representatiers ef
the Applicant fer cempassienate empleymnt(as made
under Annexure-i/6, dated 10.10.03 and under
Annexure.A/8, dated 17.1.05)has cempelled the
Applicant te appreach this Tribunal with present
Osde under Sectien 19 of the Administrative ‘
1985.

Tribunal's Act,

Since the representatiens eof the Applica.nt'f
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Notes of the Registry' Orders of the Tribunal ﬂf

are still pending with the Respendents/Railways,

F‘. % witheut entering inte the merits ef the matter, this 1

9’% o Oshe i8 hereby dispesed of with a directien te the ]
ovlen ovOr— . _ o

Lw", Respendents/Railways te censider the grievances ef : .§

= C@r[}, LoD ' :

‘the Applicant as raised in his aferesaid representi-
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tien and in this O.A. and te pass necessary

6 censequential erders, as due and admissible under
the rules by the end ef September, 2005.
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has peinted eut that in view ef the instructiens

Mr, Pattnaik, Ld. Ceunsel fer the Applicant,
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of the Railways as .gj.ven at para 7 ef Annexure.A/10 ‘

(Railways instructien Ne. E(NG)II/81/RC1/251, dated e
" yeranees 2y - A=

24 .,5.82),sheuld receive due censideratien ef the
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cempetent autherities se that cemplete justice can
Eng .
% §: ? be given te the Applicant.
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P?\’%&‘ Send cepies eof this erder te the Res.pondents/‘

\“\P/ aleng with cepies ef the O.A.-/ and free cepics ef this
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] .58\(@\ erder be alse handed ever te the ld, Ceunsels

appearing fer beth the parties.
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